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IN THE CENTRAL 	flE1IRl AL, 
GUWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 Of The Central Ad ninisirative Tnbunal Act 1985) 

ORIGINAL APPLICATION NO. 2-2-- OF 2005. 

Shri Math Kanta Das & another 
	 Applicants 

- Versus - 

The Union of India & Others 
	

• r.:o)1T. ., 

p 
	

LIST OF DATES 

Annexure - A is the photocopy of extract of Office Memorandum dated 14-12-1983. 

Annexure - B is the photocopy of Office Memorandum No.F.No. 11 (2)/97-E-II (B) dated 

22-07-1998. 

Annexure - C is the photocopy of the Office Memorandum No.10 (7)/GEDIT792/1 894 

Dated 30-12-1992 

A.nnexure - I) is the photocopy of the Office Order No. 10(1)/AESD-V/COB/93/336 

Dated 01-05-1993. 

Annexure - E is the photocopy of the Office Order No.9(42)/LO/94/SE(C)1CAL/1077 
* 
	

Dated 01-06-1994. 

Annexure - F is the photocopy of Letter No.20-12-1999-EA-1-1799 Dated 02-05-2000. 

Annexure - G is the photocopy of one of the Representation dated 26.3.04 submitted by 

the Applicant No.2 before the Chief Engineer (Electrical), East Zone, Kolkata. 

Annexure - H is the photocopy of turn down letter issued by the Office of the Respondent 

No.3. 

Annexure - i is the photocopy of the Judgment and Order dated 19-03-2001 in 

O.A.Nos.56/2000 passed by this Hon'ble Tribunal. 

(It-(  --1-~ )----t--1" 

so 



.1 . 	 2 	 2- 

	

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	 4 
GUWAHATI BENCH GUWAHATI. 

4 
(An Application Under Section 19 Of The Central Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	2—OF 2005. 

BETWEEN 

Shri Mani Kanta Das 
Son of Late Teka Ram Das 
Khalachi 
Office of the Executive Engineer 
(Electrical) Guwahati Electrical 
Division - I 
Bamunimaidan, Guwahati –21. 

Shri Ramesh Chandra Bordoloi 
Son of Late Kali Nath Bordoloi 
Lift Operator 
Office of the Executive Engineer 
(Electrical) Guwabati Electrical 
Division - I 
Bamuniinaidan, Guwahati –21. 

Applicant 

-AND- 

The Union of India represented by the 
Secre*aiy to the Government of India, 
Ministty of Urban Affairs, Nirman 
Bhawan, New Delhi-i 10011. 

The Director General Works, 
Central Public Works Department, 
118-A, Ninnan Bhawan, 
New Delhi– 10011. 

The. 	Superintending 	Engineer 
(Electrical), Guwabati Central 
Electrical Circle, Central Public 
Works Department, I3amunimaindan, 
Guwahati-2l. 

The Executive Engineer (Electrical), 
Guwahati Electrical Division No.1. 
Central Public Works Department, 
Guwabati –21. 

0 
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DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is not made against any particular order but praying 

for a direction from this Hon'ble Tribunal to the Respondents for payment 

of Special Duty Allowance to the Applicant as per Government of India, 

Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-05-2000. 

JURISDICTION OF THE TRIBUNAL: 

The Applicants declare that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicants further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 	That your humble Applicants are Indian Citizen by birth and as such 

they are entitled to get all the rights and privileges guaranteed under the 

Constitution of India. 

4.2 That your Applicants beg to state that they have got common 

grievances, common cause of action and the nature of relief prayed for is 

also same and similar and hence having regard to the facts and the 

circumstances they intended to prefer this application jointly and 

accordingly they crave leave of the Hon'ble Tribunal under Rule 4 (5) (a) 

of the Central Administrative Tribunal (Procedure) Rules, 1987. They also 

crave leave of the Hon'ble Tribunal and pray that they may be allowed to 

file this joint application and purse the instant application redressal to their 

common grievances. 

d~ '-' ~ I-- 
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4.3) That your Applicants begs to state that the Government of India, 

Ministiy of Finance, Department of Expenditure granted certain 

improvements and facilities to the Central Government Civilian Employees 

of the Central Government serving in the States and Union Territories of 

North Eastern Region vide Office Memorandum No.20014/3/83-IV dated 

14-12-1983. In clause II of the said Office Memorandum Special (Duty) 

Allowance was granted to Central Government Civilian Employees, who 

have All India Transfer liability at the rate of Rs.25% of the basic pay 

subject to ceiling of Rs.400/- (Rupees Four Hundred) only per month on 

posting to any station in the North Eastern Region. The relevant portion of 

the Office Memorandum dated 14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who have All India 

Transfer liability will be granted a Special (Duty) Allowance at the 

rate of Rs.25% of basic pay subject to a ceiling of Rs.400/- (Rupees 

Four Hundred) only per month on posting to any station in the 

North East Region. Such of these employees who are exempted 

from payment of Income Tax, will however not be eligible for the 

Special (Duty) Allowance, Special (Duty) Allowance will be in 

addition to any Special Pay and for allowances already being drawn 

subject to the condition that the total of such Special (Duty) 

Allowance plus Special Deputation (Duty) Allowance will not 

exceed Rs.400/- (Rupees Four Hundred) only per month. Special 

Allowance like Special Compensatory (Remote) Locality 

Allowance, Constrnction Allowance and Project Allowance and 

Project Allowance will be drawn separately." 

The Govt of India, Ministry of Finance, Department of Expenditure 

vide its Office Memorandum No.F.No.l I (2)197-E-ll (B) dated 22-07-1998 

continued the said facilities as per recommendation of the Fifth Central Pay• 

Commission 

Annexure - A is the photocopy of extract of Office Memorandum 

dated 14-12-1983. 

jk 	 kt 
Annexure - B is the photocopy of Office Memorandum No.F.No. II 

(2)/97-E-II (B) dated 22-07-1998. 
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4.4 	That your Applicants beg to state that the Applicant No.! belongs to 

VINorth Eastern Region and he was appointed as Khalachi by the Respondent 

No.4 vide Office Memorandum No.10 (7)/GEDILI92/1 894 Dated 30-12-

1992 in pursuance of the letter No. 10(1)/GCEC/92/2973 Dated 28-12-1992 

issued by the Superintending Engineer (Electrical), Guwahati Central 

Electrical Circle, Central Public Works Department, Guwahati - 21. He 

was attached to the Assistant Engineer (Electrical) Aviation Electrical Sub-

Division No.V Central Public Works Department, Cooch Bihar, West 

Bengal. In the said Office Memorndum dated 30-12-1992 in paragraph 4 it 

has been clearly stated the appointment carries with it the liability to serve 

any part of the India or outside where the CPWD has an Organisation. 

The Applicant No.1 was transferred to the Office of the Assistant Engineer 
- 	 - - 

(Electrical) Guwahati Central Electrical Sub-Division NoJ Central Public 
- 	 - - - - 	 - - 

yorks Department, Guwahati - 21 vide Office Order No. l0(l)/AESD- 

1' V/COB/93/336 Dated 01-05-1993. The Applicant N6.2 also belongs from 

North Eastern Reg on and he was surplus skill worker, Grade - II of Small 

Industries Service Institute under the Office of the Development 

"mrnissioncr, Small Scale Industries, New Delhi and subsequently 

redeployed and appointed as Lift Operator under the instant Respondents 

-,"<de Office Order No.9(42)/LO/94/SE(C)/CAL/1077 Dated 01-06-1994. 

The Applicant No.2 was transferred and posted from Office of the 

Development Commissioner, Small Scale Industries, New Delhi to Calcutta 

Central Electrical Division - IV, Central Public Works Department, 

Calcutta —20. The Applicant No.2 was transferred to the Office of the 

Respondent No.3, i.e. Superintending Engineer, Guwahati Central 

Electrical Circle, Guwahati from Calcutta Central Electrical Division IV, 

Central Public Works Department vide Office Order 

No.9/42ILO/SE(C)/EZ/CAL/564 Dated 22-07-1997. 

Annexure - C. is the photocopy of the Office Memorandum No.10 

7i/GEDII/92/1 894 Dated 30-12-1992 

Annexure - D is the photocopy of the Office Order No. 

1 O(l)/AESD-V/COB/93/336 Dated 01-05-1993. 

Annexure - E is the photocopy of the Office Order 

No.9(42)/L0/94/SE(C)/CAJJI 077 Dated 01-06-1994. 
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4.5 	That your Applicants beg to state that they are saddled with All 

/ldia Transfer liability in terms of their offer of appointment and with the 

said liabilities they have accepted for All India Transfer liability as per their 

appointment letter. It is worth to mention here that as per the said All India 

Transfer Liability the Applicant No.1 was transferred to Office of the 

Assistant Engmeer (Electrical), Guwahati Central Electrical Sub-Division 

No.1 from Assistant Engineer (Electrical) Aviation Electrical Sub-Division 

V Central Public Works Department, Cooch Bihar. The Applicant No.2 

was also transferred from Calcutta Central Electrical Division IV, Central 

Public Works Department, Calcutta to Office of the Superintending 

Engineer, Electrical, Guwahati Central Electrical Circle, Guwahati. 

Therefore, the Applicants are in practice saddled with All India Transfer 

Liability and in terms of Office Memorandum dated 14-12-1983 and they 

are legally entitled for grant of Special (Duty) Allowances. 

	

4.6 	That your Applicants beg to state that as per Cabinet Secretariat 

Letter No.20-12-1999-EA-1-1799 dated 02-05-2000 it has been further 

clarified that an employee hailing from NE Region and subsequently posted 

to outside of NE Region and reposted from outside of NE Region to NE 

Region will also be entitled for Special Duty Allowance. 

Annexure - F is the photocopy of Letter No.20-12-1999-EA-

1-1799 Dated 02-05-2000. 

	

4.7 	That your Applicants beg to state that they have submitted 

representations before the concerned authority for payment of Special Duty 

Allowance. But the authority did not take any steps in this matter in spite of 

V" lear out direction issued by the cabinet secretarial letter dated 2.5.2000 

(Annexure - F) regarding payment of Special Duty Allowance.' The 

Applicants has fulfilled the eligibility criteria regarding entitlement of 

Special Duty Allowance as per above said cabinet secretariat letter dated 

/ 2.5.2000. The Applicant No.1 lastly submitted his representation on 

/ 3.5.2005 before the Respondent No.3 through Respondent N6.4. The Office 

of the Respondent N6.3 vide their remark dated 17.5.2005 has stated that 

"we should not forward this type of case to SE (E) when no. of such rep. 

/ hasbeentumeddownbyGoviHemayfilethecaseinGuw.CATinthe 

body of the forwarding letter which was forwarded by the Respondent 

iT 	J-; 
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No.4. As such your Applicants are compelled to approach this Hon'ble 

Tribunal for seeking justice in this matter. 

Aimexure - G is the photocopy of one of the Representation 

dated 26304 submitted by the Applicant No.2 before the 

Chief Engineer (Electrical), East Zone, Kolkata. 

Anne,ne - H is the photocopy of turn down letter issued by 

/the Office of the Respondent No.3. 

4.8 That your Applicants beg to state that similarly situated persons 

have earlier approached this Hon'ble Tribunal by sling O.ANo.56/2000 

and this Hon'ble Tribunal vide its Judgment dated 19-03-01 in the said case 

has stated that an employee hailing from NE Region initially but 

subsequently trans1èmd out of NE Region but reposted to NE Region 

would also be entitled to S.DA and similar other copy of judgment passed 

by this Hon'ble Tribunal is also annexed herewith for ready reference of 

this Non'ble TribunaL 

Annexure —1 is the photocopy of the: Judgniit and Order 

dated 19-03-2001 in O.A.Nos.5612000 passed by this 

Hon'ble TribunaL 

4.9 	That your Applicants beg to state that they have fulfilled all the 

criteria laid down in the aforesaid Memorandwn regarding payment of 

Special Duty Allowance, hence the Respondents cannot, deny the same to 

the Applicants without any justification. 

4.10 That your Applicants beg to state that similarly situated persons are 

enjoying this benefit without any interruption as such the action of the 

Respondents is arbitrary, malaficie, whimsical and also not sustainable in 

the eye of law as well as on facts. 

4.11 That your Applicants submit that there is no other alternative 

remedy and the remedy sought for if granted would be just, adequate and 

proper. 

4.12 That this application is filed bona fide and for the cause ofjustice. 
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GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons and facts, which are narrated in 

details, the action of the Respondents is prima fecie illegal, malalide, 

arbitraiy and without justification.. 

5.2) For that, the Applicants are practically having All India Transfer 

liability and seniority as such they are legally entitled to draw Special Duty 

Allowance as per various office memorandums in this regard. 

5.3) For that, similarly situated persons who are woiking under the same 

Ministiy have been granted the Special Duty Allowance but the 

Respondents are not giving the same relief to the instant Applicants. As 

such, the actions of the Respondents are bad in the eye of law and also not 

maintainable. 

5.4) For that similarly situated persons have already granted this relief 

by this Hon'ble Tribunal. 

5.5) For.that, being a model employer the Respondents cannot deny the 

same benefits to the instant Applicants, which have been granted to the 

other similariy persons. As such the Respondents should extend this benefit 

to the Instant Applicants without approaching this Honblc Tribunal. 

5.6) For that, it is unjust to discriminate among the employees who are 

similarly placed in the same ministry and also it is not proper to insist on 

eveiy aggrieved employee to approach the court when the cause of action is 

identical. 

5.7) For that, in any view of the matter the action of the Respondents are 

not sustainable in the eye of law. 

The Applicants craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXEAIJSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicants except the invoking the juñsdiction of this 

c\ 



Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT: 

That the Applicants further declare that they have not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 

Under the facts and circumstances stated above, the Applicants 

most respectfully prayed that Your Lordships may be pleased to admit this 

application, call for the records of the case, issue notices to the 

Respondents as to why the relief and relieves sought for the Applicants 

may not be granted and after hearing the parties may be pleased to direct 

the Respondents to give the following relieves. 

	

8.1 	That the Hon'ble Tribunal may be pleased to direct the Respondents 

to pay the Special Duty Allowance to the Applicants. 

8.2 To Pass any other relief or relieves to which the Applicants may be 

entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

	

8.3 	To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for; if the Hon'ble Tribunal 

deem fit may pass any order or orders. 

APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

I.P.O. No. 

Date of Issue :- 



lull 
	 I 

Issued from 	6 	ô 

Payable at 

12. LIST OF ENCLOSURES: 

As stated in Index. 

61-1", J,Z" ,  
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VERIFICATION 

I, Shri Ramesh Chandra Bordoloi, aged about 51 years, son of Late 

Kali Nath Bordoloi, Lift Operator, Office of the Executive Engineer (Elect) 

Guwahati Electrical t)ivision No.1, Central Public Works Department, 

Bamunimaidan, Guwahati —21 do hereby solemnly verify that I am the 

applicant No)of the instant application and I am authorized by the another 

applicant to signed this verification. That the statements made in paragraph 

nos. 	 4ç 4 	, 4,,.i., 	aretruetomy 

knowledge, those made in paragraph nos. 	41,  4 5 4,  6 4 , 4 
are being matters of records are true to my ,  information derived there from 

which I believe to be true and those made in paragraph 5 are true to my 

legal advice and rests are my humble submissions before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the day of 	2005 

at Guwahati. 

...DECLARANT 
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(Typed Copy) 

Relevant portion 

ANNEXURE-4 

No. 200 1 412183/B .1V 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi, the 14thDec 83 

OFFICE MEMORANDUM 

Sub.: Allowances and facilities for civilians employees of the Central Government 
serving the States and Union Territories of North Eastern Region - improvements 
thereof. 

The need for attracting and retaining the services of competent officers for service 

in the North Eastern Region comprising the States of Assam, Meghalaya, Manipur, 

Nagaland and Mizoram has been engaging the attention of the government for some time. 

The Government had appointed a Committee under the Chairmanship of Secretaiy, 

Department of Personnel and Administrative Reforms, to review the existing allowances 

& Administrative Reforms, to review the existing allowances and facilities admissible to 

the various categories of Civilian Central Government employees serving in this 

Region and to suggest suitable improvements. The recommendations of the Committee 

have been carefully considered by the Government and the President is not pleased to 

decides as follows:- 

i) 	Tenure of posting/deputation 

Therewiulbeafixedtenurepostingof3 yearsatatimeforOflicerswithservice 

of 10 years of less and of 2 years at a time for Officers with more than 10 years of 

service, periods of leave. Training etc. in the excess of 15 days per year will be excluded 

in counting the tenure period of 2 / 3 years. Officer on completion of the fixed tenure of 

service mentioned above may be considered for posting to a station of their choice as far 

as possible. 
The period of deputation of the Central Government Employees to the station / Union 

territories of the North Eastern Region will generally be for 3 years which can be 
extended in exceptional cases in exigencies of public service as well as when the 
employee concern in prepared to stay longer. The admissible deputation allowance will 

also continue to be paid during the period of deputation so extended. 

urv 



Weihtage for Central deputation / traininB abroad and special mention in 

confidential records. 

Central Government Civilian employees who have all India transfer liability will 

be granted a special (Duty) Allowance at the rate of 25 percent of basic pay subject to 

any ceiling of Rs. 400/- per month on postings to any station in the North Eastern 

Region. Such of those employees who are exempted from payment of income tax wil e  

however, not be eligible for this Special (Duty) Allowance.........Special (Duty) 

Allowance will be in addition to any special pay and pie deputation. (Duty) Allowance 

already being drawn subject to the condition that the total of such Special (Duty) 

Allowance plus special pay/deputation (Duty) Allowance will not exceed Rs. 400/- p.m. 

Special Allowance like Special Compensatory (Remote Locality) Allowance, 

Construction Allowance and Project Allowance will be drawn separately. 

Sd/- eligible 

JOINT SECRETARY TO THE GOVERNMENT OF INDIA 

VIJ,  ,>Xn, 

V 
all 
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di 	 (ryped Copy) 

ANNEXURE - 

Government of India 
Ministry of Finance 

Depaxtment of Expenditure 
New Delhi dated July, 22, 1998 

OFFICE MEMORANDUM 

Subject: 	Allowances and Special Facilities for Civilian Employees of the Central 
Government serving in the States and Union Temtories of the North 
Eastern Region and in the Andaman and Nicobar and Lakshadweep 
Groups of Island - Recommendation of the Fifth Central Pay 
Commission. 

With a view to attracting and retaining competent officers for serving in 

the North Eastern Region, compnsing of the tenitones of Arunachal Pradesh, Assarn, 

Manipur, Meghalaya, Mizoram, Nagaland. and Tripura orders were issued in this 

Ministry's OM No. 20014/3/83-E.IV dated December 14, 1983 extending certain 

allowances and other facilities to the Civilian Central Government employees serving 

in this region. In tenns of paragraph 2 thereof these orders other than those contained in 

paragraph 1(iv) ibid were also to apply mulalis mulandis to the Civilian Central 

Government employees posted to the Andaman & Nicobar Islands. These were further 

extended to the Central Government employees posted to the Lakshdweep Inslands in 

this Ministry's O.M. of even number dated march 30, 1984. The allowances and 

facilities were further liberalized in this Ministry's O.M. No. 20014/16/86/E.IV/E.11(B) 

dated December 1,1988 and were also extended to the Central Government employees 

posted to the North Eastern Council when stationed in the North Eastern Region. 

2. 	The Fifth Central pay Commission have made certain recommendations 

suggesting further improvements in the allowances and facilities admissible to the 

Central Government employees, including Officers of the All India Services posted in the 

North Eastern Region. They have further recommended that these may also be extended 

to the Central Government employees, including Officers of the All India Services, 

posted in Sikkim. The recommendations of the Commission have been considered by the 

Government and the President is now pleased to decide as follows: - 

(i) 	Tenure of PostinglDeputationj 

The provisions in regard to tenure posting/deputation contained in this 

Ministry's O.M. No. 20014/3/83-E.IV dated December 14, 1983, read 

- - 	
.-.- 
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with O.M.No. 200 14/16/86-E.II(8) dated December 1 , 1988, shall 

continue to be applicable. 

Weightage for Central Deputation!fraining Abroad and Special Mention 

in Confidential Records. The provisions contained in this Ministry's OM 

No. 2000 14/3/83.E.IV date December 14, 1983, read with O.M. No. 

200 13/16/86-EiT(B) dated December 1, 1988 shall continue to be 

applicable. 

(iii) Special (Duty) Allowance 

Central Government Civilian Employees having an "All India Transfer 

Liability' and posted to the specified Territories in the North Eastern 

Region shil be granted the Speca1 (Duty) Allowance at the rate of 12.5 

percent of their Basic pay as prescribed in this Ministry's OM No. 

200 14/16/86-EJV/E.11(B) dated December 1, 1988 but without any ceiling 

on its quantum. In other words, the ceiling of Its. 1,000 per month 

currently in force shall no longer be applicable and the condition that the 

aggregate of the Special (Duty) Allowance plus Special Pay/Deputation 

(Duty) Allowance, if any, will not exceed Rs. 1,000 per month shall also 

be dispensed with. Other terms and conditions governing the grant of this 

Allowance shall, however, continue to be applicable. 

In terms of the orders in this Ministry's O.M. No. 20022/2/88.E1I(B) 

dated May 24, 1989, Central Government Civilian employees having an 

All India Transfer Liability" and posted to serve in the Andaman & 

Nicobar and Lakshadweep Groups of Islands are presently entitled to an 

Island Special Allowance at varying rates in lieu of the Special (Duty) 

Allowance admissible in the North-Eastern Region. This Allowance shall 

continue to be admissible to the specified category of Central 

Government employees at the same rates as prescribed for the different 

specified areas in the OM dated may 24, 1989, but without any ceiling 

on its quantum. This Allowances shall also henceforth be termed as Island 

Special (Duty) Allowance. Separate orders in regard to this Allowance 

have been issued in this Ministry's OM No. 12(1)/98-E.11(8) dated Duly 

17.1998. 

4 
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Attention is also invited in this connection to the clarificatoiy orders 

contained in this Ministiy's O.M. No. I 1(3)/95-E.11(B) dated Januaiy 12, 

1996, which shall continue to be applicable not only in respect of the 

Central Government employees posted to serve in the North Eastern 

Region but also to those posted to serve in the Andainan & Nicobar and 

Lakshadweep Groups of Islands. 

The President is also pleased to decide that these orders, in so far as they 

relate to the Central Government employees posted in the North - Eastern 

Region, shall also be applicable mulalis mulandis to the Civilian Central 

Government Employees, including Officers of the All India Services, posted to 
Sikkim. 

These orders will take effect from August 1, 1997. 

In so far as persons serving in the Indian Audit and Accounts Department 

are concerned, these orders issued after consultation with the Comptroller and 
Auditor General of India. 

Hindi version will follow. 

• 	 Sd/- 
(N. SUNDER RAJAN) 

Joint Secretwy to the Government ofIndia 

To 

All Ministries I Department of the Government of India (As per standard 
Distribution List) 

Copy [(with usual number of spare copies) (forwarded to C&AG, UPSC, etc.(As 
per standard Endorsement List)] 

Copy also forwarded to Chief Secretary, Andaman & Nicobar Islands and 
Administrator, Lakshadweep. 

(9, 
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An per direoti;on i)f"Dpartment of Pronnel and Trniniiig 
1iniatry. o Per8onnel Public Grevanoeo and Pensione, New i)eihl 
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jerms and Conditions 	 / 

The eurplun staff of •Development Co.unr., Snail Scale 
Industries, Ministry of Industres New Delhi are Redployed in 

	

• 	 CPWD in the post of Lift Operator asa fresh etitrant and they • 

	

	 will net- claim any nenioity in the Grade of Lift Operator in 
CPWD for the pest aervicen rendered by them in Development' Conirur. 

• 

	

	 Small Scale Industries,, flew Delhi. Their seniority In the post 
of Li1 Operator will be reckoned from the date they actually 
)oin in C?WD, 	-. 

• 	 ii. 	Scale of Pay Rs,9O_20a.1150 B.w25a.1500/a.. plus •uuual 
- 	 allowances 88 admisih-le to the Central Cov'irnment ervtkn - . 

iii. 	The benefit of the jt nervice rene1rnd in Development 
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The (hiei  

'.l\Vl), Nitnt, Pulacu, 
23.1/4 AJ.C. Bose Road, . 

.Kolkata 20. 
' 	 LL ?j? 

Sub.:-Payrnent of S.D.A to 3roup 'C' ,'D' & W.C. official of CPWD in NER-Regarding. 

Sir, 	 .:. 	. 

With due rspect to your honour I beg to draw your kind attention on the 
following facts for perusal and favourable coisideration please. 

That I have been posted to Gtiwahati under Executive Engincdr(El), Guwahali 
Electrical Division No.1 on transFer from 1(olkata vidc your No.1 7/1 /94-Adinu. I)aied 
11/07197 and presently woiicing under said Division at Guwahati & I was 'drawing SDA 
accordingly, But the said pLIyIulCflI 1 11LIS since becii discont inued to tile h':i I 312uo2 o j i  

the ground specified in ,SE(El)/GCEC,CPW,D, Guwahati No.9(36)/GCEC/0t.-02 di. 
Nil/2002 that "'you belong to one ol'Gr,'C' stafl'& posted to N.E,R, but not posted from 
utiskie 01' NI'R, 

i'hai. I had represented to SE(El), GCEC,CPWD, Guwahati 2 I (Copy enclosed) 
Lu 

 

I -e-collsidur my case in the 'light of' O.M. No, ii (5)/97..LA 1(13) dated 29/05/02 oF Mb 
Finance, Depit. Of Expdr. , G.O.i. communicated vide Dy. No. 1069/DOL/W&E/02 
(II 06/06/02, 0. M. No.26/6/2001 -ADG(ER) dated 10/06/02 and 71 /2/2002-Admn. Dated 
1 1/06/02 of M/o Urban Develoment & Poverty alleviation ( Finance Division), 
A.1).G(LR),CPWE.D, Kolkata 20 & Chief Engincer(NEZ),CPWD, Shihlong rcspcctivc' 
(Copy enclosed for ready reference).'. 

131,11 to my utter surprise, I have again been disa]Jowed payment of S.D.A. vide 
No. I9(2)/MJASC/GCj/03/I 512 di. 10/10/03 of' SE(EI),GCEC, CIWD, Guwahai.i \Vith 
tt:ti In the terms uF i)G(W),CPWD, New Delhi Office Order NC). 1 /1/2 1/91  .l C2. IV© 

M Nu, 7 1/2/200.Ad:tin di. I 7/7/(;(; ul' ( 1 hiel' 
I'liii.;et(hJI'/,) 4 C)'Vv'I ), )lillI(lii4 ( Copies eneH;cd I)r ready rct'cic:sec ). Al' the salise 
ttiitu the' Facility hn been extended to other (ft. 'C' stall' i.e.  

liVIhi!: cuiiil1Clutj1 it H rt'.ttecl (mu 	it: teuiiis I'll tll)Ove u:tiiiiiuutl 0 M 	III M/(4 
I)ei,(I, 01' lx1)di, 1 6,0,1 	that till c:is:s Iir gra::1 of' special ditty ;tJl,a;y 

eludi n I hose ol' All India Service oflicci' , nc regulated stHcily in accordance wit It I H 
criteria " 'l'he Special 1')ui y Allowance si tall be admissible to Central Guvcsu:lin:iil 
l.;inployecs havir'g All India Transfer liability on posting to North Eastern Rcgm 

incIudini Sikkim) from outside the region. 

In view of above mentioned decision of M/o Finance 
, Govt. of India there is no 

scope of making,. further 'diuièientiation amc;'ng officers with their grades/cadre etc. as 
. emphasized vid 	lcitcr No. 10(2)/MJ;C/GcJ:c/2003/ 512 di. 	tO. 10.03 ui! 

SI(El),GCEC,CpwD Guwaha'ti 21 ( Copy enclosed) since invited reference of 1)0(W) 
& Chief Ellginecr(NEZ) on the said letter by passed all circulars /clarif'ications 01 a:ly 
at II hority wit Ii I he ISSue of O/M cliited 29/05/02 or M/O Finance • Govt. of' I tu.liui ( Culty 

/ 	,, 	 , /, • , 	), I Iii'i H it 1, 	":u: III lit ly I Cs 	I f II I I hi I il' iii'i4 ui 	lily 	cIiriu I 1 Y 1 III situ 	:1 t 	itily iii I Lw /5 4 	Islii III IiI)sIvu itsiitI 	(1M ui MIt) J'tiuui,tec, (hvt: ts 	litdiiu 	u that I iiuiy hut lie (luf)iisI -. 	iyuiui Iutii lily Iegi1ini:1c eHrii (1gctti:ijSt)A 	lu,' uid, issible u;iIes, 	', 

-'' 	 Submitted for l'avour ol'yoiir kind consideration & Favourable action. 

Enclo.: As above. 	 Yours faithfully, 

R.C. Bordoloi) 
1ifl Oprtth?r C1IIWIII1tL" 

. 
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